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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
_ "BANGALORE BENCH : BANGALORE

E DATED THIS THE TWENTY SECOND DAY OF APRIL 1993
Present :

Hon'ble Mr. Justice P.K. Shyamsundar ... Vice-Chairman

Hon'ble Mr. V. Ramakrishnan ... Member?(A);'

? © APPLICATION NO.355/1992

N. Nuthukarpan,

S/o Late Muthuswamy,

AAged about 58 years,

Re51d1ng at Railway Qrs,

T-41, Railway Colony,

Contonment Railway Station, '

Millers| Road, : - sl ‘ o
'Bangalore—560 046 ««+ Applicant

(Shri G.S. Sathyanarayana «+. Advocate)

[P
IR

V. :
L

‘Lf ;k o ' 7’ 1;]-The{Union of India
P TR : Mmlstry of Railway,
represented by "its Cnalrmanm,

Rallway Board, :
Rall Bhavan, New Delhi

2. The{Flnanc1al Adviser, -
& Chief Accounts Offlcer.
Southern Railway .
.Constructlon Offlcer, s
Madras Egnmore,
Madras.‘ . R

3. 'The;Deputy F1nénc1a1 Adviser, - . ' ‘ .
& Ch1ef Accounts Officer, - L .
SouthernARallways, :

ces kespondents

(Shr1 A N Venugopal -+ Advocate)

g

fapplication'héV£ﬁg.éeme'up for hearing before this Tribu-

N e
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nal today, Hon'ble ir. Justice P.K. Shyamsundar,' Vice~Chairman,

made the following:

ORDER

-
|

b 1. = We have heardf Shri C.S. Sathyanarayaria for the

i applicent and Shri A.N. Venugopal for the respondents and on

[P

. befing satisfied that the prayer herein such as entitlement for
peasionary benefits cbmputed from 1964 is an aspect covered by

. - the decisioni‘ of the Madras Bench of the Central Administrative

Tribunal in 0.A. No. 485/89, a copy of which is produced at Apnex—

"&. { v f.. ,v- "‘

A a.re A-—S We are inclined to follow the. dec151on of the Madras

. v

;, .

Bench of the I‘r1bunal \'y\tw.t:hst:andmz> the subm@smn made bv

§ o ’ Snrl Venugopal for x\allwaﬁ that the- dec131on of thé madrab Bencir ;
, e ¢ .- 1s under challenge befo;e ttm j‘~u1>xeme Court. . We, nOwever, make
~ an order herein in terms of the “*"ﬂ‘ ,fsﬁe by t}}ez_l‘iadréé Bencn
| dec151on in O A. No 485/89. 1In tgﬁn‘iérmi”that_ order the épplicant
: : S o

[

would also be entitled to all thé'ﬁ&hgtfat}f“:be'n:efits granted by

i
the Madras Bench. No costs. . s
. MEMBER(A)

- - SECTICY OFFICER
L IINL AR SSTRATIVE TRIDYSAL
! S - ABNCRAL BENCH S ,"
' . DANGALORE L
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- XX X=
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ORDER/STﬁY ORDER/ INTER IM ORDER/, Passed by this Tribunal

in the above mentioned appllcatlon(s) on(lga 3 :95#
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1) 'shri A.N. Shukle

CENTRAL  ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH31BANGALORE
-CoPo(Civil) .5011993 In
© B.A, 355/1993

WEDNESDAY, DATED THE NINETH DAY OF MARCH, 1993

presant: mr. Justice P Ke Shyamsunder, v1ca Chairman

Mr. TeVe Ramanan, nember (A)

Shri mMuthukarpan '

-Aged about 59 years
residing at -Railway Quartara
T-41, Railway Colony
Cantonment Railway Station

millers -Roed, Bangalere-~560 046 eesoPstitionsr

(shri G.S. Sathyanarayana, Kdvocate)
vs.

. Chairman, Railway Board
: Rail Bhavan, New Delhi.

f2) Shri vasudevan

. Financial Adviser &
- Chief Rccounts officer

. Southern Railway (Construction)
Nadras Egmore, Mmadras.

3) Smt. Indumathi Srinivasan
‘Dy. Financial Adviser
.Chisf Accounts Officer .
'Southern Railway (Construction)

«18, Millers Road, Bangalore Cantonmént

Bangalare-seo 046., esee Respondents

Byxéhrl A.Ne Venugopal, Advocate)

0 R D ER

(nr; Justice P.K. Shyamsunder,
vice Chairman)

Based on the statemént made by Shri A.Ne.
Venugopal, Standing Counsel for the Railways and the reply

filed on behalf of the Railway administration along with

order dated 17.5.1994 stating inter alia, that arréhgemants

nl
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have bsen made to pay. 'Y 1908/~ baing the
diffarencs of DCRG payable to the Petitioner,

has aince been paid by crsditing the same to

. the Bank account of the_Patitioner/lpplicanto

 Uith these observations, we dispose of this

Contempt Petition as heving bacome unnecessary.,
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(T.V, RhmANlN) (PeKs SHYAMSUNDER )
‘MEMBER(A) ' . VICE CHAIRMAN
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